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The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 7" September, 2018.

L. A. BILL No. 13 of 2018

A BILL FURTHER TO AMEND THE ANDHRA PRADESH CIVIL
COURTS ACT, 1972.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-ninth year of the Republic of India as follows -

A (1) This Act may be called the Andhra Pradesh Civil Courts Short title and
(Amendment) Act, 2018. commencement

(2) It shall come into force on such date as the Siate
Government may, by notification, appoint.

2. In the Andhra Pradesh Civil Courts Act, 1972 (herein after referred

to as the Principal Act, in section 16, - “Amendment of

Section 16.

(i) insub-section {1}, for the words “which exceeds rupces S AR
fifteen lakhs”, the words ‘which exceeds rupees fifty

lakhs” shall be substituted:

315118 J. F1 [1]
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(i) in sub-section (2) for the words “whicr exceeds rupees
three lakhs but does not exceed rupees fifteen lakhs,
the words “which exceeds rupees twenty lakhs but
does not exceed rupees fifty lakhs” shall be substitued;:

{iii) in sub-section (3), for the words “which does not exceed
rupees three lakhs.”, the words “which does not exceed
rupees twenty lakhs” shall be substituted.

Amendment of 3. Insection 17 of the Principal Act, in sub-section (1), in clause
section 17. (i) in sub-clause (a), for the words “not more than rupees ten lakhs,

the words “not more than rupees fifty lakhs.”, shall substituted.
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STATEMENT OF OBJECTS AND REASONS

According to the provisions of Section 16 of the Andhra Pradesh Civil
Courts Act, 1972, the pecuniary Jurisdiction of a District Judge extend to all original
suits and proceedings of Civil nature the amount of value which cxceeds rupees fifteen
lakhs of a Senior Civil Judge which exceeds rupees three lakhs but does not exceed
rupees fifteen lakhs and of a Junior Civil Judge which does not exceed rupees three
lakhs.  Further, according to clause (i) (a) ‘of sub-section (1) of the section 17 of the said
Act, an appeal shall lieina Civil suit or proceeding of the court of Senior Civil Judge to
the District Court, when the amount orvalue of the subject matter of the suit or proceeding
is not more than rupees ten lakhs.

The High Court has appointed a Committee with the Registrars of the High Courtto
make astudy and submit a reportto enhance the pecuniary jurisdiction of the Civil Courts
in the State.

The Committee found that on account of the present high value of the land and
house property, the pendency of cases in the Courts of .Junior Civil Judges is very less
compared to the other Courts and therefore opined that the pe-uniary jurisdiction of
the Civil Courts in the State is to be enhanced commensurate with the present market
value of the land and house property prevailing inthe State to maintain equilibrium
among all the courts to have sufficient cases for disposal.

After taking the above said aspects into consideration, the Hon’ble High Court
has recommended to the Government to increase the pecuniary jurisdiction of the
Junior Civil Judges Courts, Senior Civil Judges Courts and District Courts and
also to raise the limit of the value of subject matter in an appeal to the District Court
from Rs. 10 lakhs to 50 lakhs as follows :-

SI.No. | Name of the Court | Pecuniary Jurisdiction
b Junior Civil Judge’s Up to Rs. 20 lakhs
Courts
2 Senior Civil Judge's Above Rs. 20 lakhs up to
Courts Rs. 50 lakhs
3. District Courts Above Rs. 50 lakhs with
unlimited jurisdiction.
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Accordingly, the Government.have decided to amend sections 16
and 17 of the Andhra Pradesh Civil Courts Act, | 972 suitably.

This Bill seeks to give effect to the above decisions.

KOLLU RAVINDRA,
MINISTER FOR LAW& JUSTICE,
SKILL DEVELOPMENT, YOUTH,

SPORTS, UNEMPLOYMENT BENEFITS,
NRI, EMPOWERMENT AND RELATIONS.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue notification in
respect of the matters specified therein and generally to carry out the purposes of
the Act.

As such the notification issued, which is intended to cover matters mostly of
procedural in nature is to be laid on the table ofthe both Houses of the State
Legislature and will be subject to any modifications made by (e Legislature.

The above provision of the Bill regarding delegated legislation is thus of normal type
and mainly intended to cover matters of procedure.

KOLLU RAVINDRA,
MINISTER FOR LAW&JUSTICE,
SKILL DEVELOPMENT,YOUTH,

SPORTS,UNEMPLOYMENT BENEFITS,
NRI,EMPOWERMENT AND RELATIONS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT
MEMORAN — s e RS U FROCEDURE AND CONDUCT
OF BUSINESS IN_THE ANDHRA PRADESH LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh Civil Courts (Amendment) Bill, 2018, after it is passed
by the Legislature of the State, may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

KOLLU RAVINDRA,

MINISTER FOR LAW& JUSTICE,
SKILL DEVELOPMENT,YOUTH,
SPORTS,UNEMPLOYMENT BENEFITS,
NRI, EMPOWERMENT AND RELATIONS

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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